]

MARCH 21, 1983 ..+ - (Rlys) Bill, 1983 = 468

B e
-

' 3

9 Operating Expenses—Traffic
10 Operating Expenses—Fuel

6,57,60,855
10,28,53,364

11 Staff Welfare and Amenitics 3,55,14,04 4
1z Miscellancous Working Expenses 8,25,26,575
13 Provident Fund, Pension and other Retirement Benefits = 10,57,00,20 §
16 Assets—Acqusition, Constuction and Replacement . . . 181,71,37,208

APPROPRIATION (RAILWAYS) BILL,
1983*

THE MINISTER OF RAILWAYS
(SHRI A. B. A. GHANI KHAN CHAU-
DHURI): Sir, 1 beg to move for leave to
introduce a Bill to authorise payment and
appropriation of certain sum$ from and
out of the Consolidated Fund of India for
the services of the financial year 1983-84
for the purposes of Railways.

MR. CHAIRMAN: The question is:

“That leave be granted to introduce a
Bill to authorise payment and appropri-
ation of certain sums from and out of
the Consolidated Fund of India for the
services of the financial year 1983-84
for the purposes of Railways”,

The motion was adopted.

SHRI A. B. A, GHANI KHAN CHAU-
. DHURI: Sir, T introduce the Bill.

1 beg to move: 4

“That the Bill to authorise payment
and appropriation of certain sums from
and out of the Consolidated Fund of
India for the services of the financial
year 1983-84 for the purposes of Rail-
ways, be taken into consideration.”

MR. CHAIRMAN: Motion moved:

“That the Bill to authorise payment
and appropriation of certain sums from
and out of the Consolidated Fund of
India for the services of the financial

year 1983-84 for the purposes of Rail-
ways, be taken in to consideration”.

Prof, Ajit Kumar Mehta. Do you want

to say something?

PROF. AJIT KUMAR MEHTA

(Samastipur): Yes, Sir. I will just make

a few points,
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MR. CHAIRMAN: Shri K. M. Madhu-
kar—not here. The hon. Minister.

SHRI A. B. A. GHANI KHAN CHAU-
DHURI: There is one very important
point which the hom. Member has suggest-
ed about the communication aspect bet-
ween the guard and the driver. We are
looking into it and we are trying to find
out some formula on this. At the present
moment, I will not be able to tell you. In
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Shri 9.B.A. Ghani Khan Chaudhuri

the Genieral Managers Conferénce, we are
discussing this very important aspect.

With regard to the Samastipur Work-
shop which undertakes the work of wagon
repair and manufacture of MG wagons,
there is no proposal of any reduction in
its activity.

About the construction, conversion and
all that, T have already answered in detail.
1 do not want to add anything more. As
regards the introduction of mew trains,
Xindly write to me and I will reply to you.
At the present moment, it is mot possible
1o say because it has to be examined by
the experts.

SHRI AJIT KUMAR MEHTA: I am
not asking only about the introduction of
new trains. I have three suggestions to ex-
tenq certain trains. If that is not possible,
then you make certain adjustments as
proposed in my speech.

SHRI A. B. A. GHANI KHAN
CHAUDHURI: We will look into it.

MR. CHATRMAN: The question is:

“That the Bill to authorise payment
and appropriation of certain sums from
and out of the Consolidated Fund of
India for the services of the financial
year 1983-84 for the purposes of Rail-
ways, be taken into consideration.”

The motion was adopted.
MR. CHAIRMAN: We shall now take
up clauses,
‘The question is:

“That Clauses 2 and 3 stand part of
the Bill.”

The motion was adopted.
Clauses 2 and 3 were added 1o the Bill.
The Schedule was added to the Bill.

+MR. CHAIRMAN; The question is:
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“That Clause 1, the Enacting Formula
and the Title stand part of the Bill.”

The motion was adopied.

SHRI A. B. A, GHANI
CHAUDHURI: 1 beg to move:

KHAN

“That the Bill be passed.”
MR. CHAIRMAN: The question is:
“That the Bill be passed.”

The motion was adopted.

16,51 hrs,

APPROPRIATION (RAILWAYS) NO. 2
BILL, 1983+

THE MINISTER OF RAILWAYS
(SHRI A, B. A, GHANI KHAN CHAU-
DHURI): Sir, T beg to move for leave
to introduce a Bill to  authorise payment
and appropriation of certain further
sums from and out of the Consolida-
ted Fund of India for the services of the
financial year 1982-83 for the purposc of
Railways,

MR. CHAIRMAN: The question is:

“That leave be granted to introduce
a Bill to authorise payment and appro-
priation of certain further certain sums
from and out of the Consolidated FPund
of India for the services of the financial
year 1982-83 for the purposes of Rail-
ways.

The motion was adopted.

SHRI A. B. A. GHANI KHAN
CHAUDHURI: Sir, 1 introduce the Bill.

Sir 1 beg to move*:

“That the Bill to authorise payment
and appropriation of certain further
sums from and out of the Consolidated
Fund of India for the services of the
financial year 1982-83 for the purposes
of Railways, be taken into consider-
ation.”
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